Tripura Government Agricultural Permanent Labourer
(Recruitment and conditions of service) Rules, 1983

(As Amended upto 5" Amendment dt.18.06.2021)
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behalf the Governar pleassd to make following rules

namely -

S.20RT TITLS & CO:idiCMEWT

chapter-T

1. (i) This rule may be called the Tripura G
permanent labourer (Recruitment and condition of service)

Rule~ 1983.

(ii) They shall come inte foree wi

overn ment Agricuitural

th effect from the Gate cf
publicatieon in the Fripura sazetie.

Chapter—I1 DsFL
2. In these riles unless the contex otherwise racuiraes -
in relation to the grade means the

(a)vappointing wuthority”
sher Officer to be autho-

Director of Agriculture or any o
rised by the Government for the sald purpose.- :
‘(b) "permanent Lakeurer" means a 1apourer codmenciag from the

date on which a daclaration maus anGer Rule — 4 takes

effect aui inclhces those absorbed under RUle-S a8 pel~

manent labourer at the Ccsgmencafient of these Rules.

(o)"Governmnent"” means’ the Government of Iripura.

{ ; .

d)vsSchedule” mzans a schedule to tnese rules. 3
(ey"Service” means the permancat labourer service unaer the
- Governuent of Tripura.

(£) Hean of the Office means Deputy nirector of agriculture/
Superintendent eof agriculture ¢tc. in-charg: of the res—
pective offices ©r any other Officerdsclarsc as yead of
office under mule-1%(n) ef the Delegation of the fianancial
power Rule, ;

(¢)"average wages' means average of wages ~f last 30 a8YS imme-—
Giately preceeding th. cdate nf retirement. '

s the length of service counting
cement te the date procesding the
period spent UnGer SUspen-—
rdinary leave, ocher
ar Rule~i5.

(h)"oualifying Servige" mea
£from the date of oommelh
date of retirement excludlig the
sion, unauthoriszd leavé and Ixtra=o
than extra— orwinary leave canationed U
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(i) "Disciplinary suthority" means the authority declared under
these rules to impose ©n & parinanent labourer any penalty,
other than removal and disimissal from saervicea.

Chapter-III CONSITLUTTON OF THE S.RVEC 4, ReCRUITHMLIT
- | al) TRATNING,

o BRSO AR e FeEi e T A P

Scope and 3,(a) These ruiles shall apply to permanent lhbouré

authorised ers engaged in the Farms/Orchards/Nurseries/
skreagth, tores and field Institutions belonging te the

Agricultural oDepartmeént.
(b) The authorissd strength ef permanent labourers
At the-comaencement of this Rule will be BO6.

dethoc ef 4., Depending upon vicancles and requirement of the

declaration Gevernment the appolnting authority may cacl are
£ permanent a hab & 2 TME ! ab er 1f,—

EEE%EE?&; n tLabounepta as pe Hd%?ﬂt labourer 1f,

(a)he is in continucous full time employnent for
three years anc has workec for atleast 240 uays
in ©ach year in an Agricultural-Farm/Orchard/
stores/Institution, and

(b) the appointing authority is satisfied with

. the guality of his work, conduct, character

a3d to his suitanility for employient as perl-
manent lahourer. :

proviued that 'a labourer shall not be
declarcy as a perwanent libourer unless he is,-

(a) vlore than 18 years of age and less than 35
years of age; upper age D2ing relaxable 1n
case.of a S.T*or 3.CCC -gerviceman by 5
YRAars:

(b) able to read .nc¢ write in any of the logal

- langua,es and. .

(c) .ientally or physically fit to discharge the
functions properly.

5. & labourer working unuer the Department in ayriatil-

Initial ; - : ,
s paest- S o tural Farm/urchard/Sthes/Instltutlons on 3lst
SRSOrPLE Y Seember, 19872 who has orked continuocusly for. the

prececding three years anc has worked for atleast
240 ways in each¥yearfshall be weemed to have béen
absorbed as pericanent labourer with «ffecot from
the cate of commencement of fhése rules.

e;_":-
Proviced that a lapourer wao O the uace
of commence.aent of these rules is less than of 18
years of age or has oxcesded 50 ywals of age shall
ot be Geclared as a permaaent labourer.

] ‘ EEEEE;;Q;EZQ;



sngagenant
Qroer.
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periad and’ -

hours of workKs.,

ALtencancs 8
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Abgence fret
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T L) B permanent ] abourer shall o2 given an engs-
gement order showing hig naine, fathert!s ndle L
date ef birth and the date af engagenent. ,

(b) & permanent Lapourer shall bé liable to s&IVE

any where in Tripurd.

. permanenc Labourcr shall pe reguirsed tO werl for
g(eight) hours in 2 gay in one OL LWO shifts. Tho
period and hours 3% working foir the workers 1ml vk

shift shall be exhipbited in mnglish and in the pri-

neipali 1anguage of this lapourcrs on the notice

board maintained at ophcar the main encranos of ERO

 £arm/0rchards/ Seeres/Institutionse.

: ¢

(a) A permancnt 1abourer shall s ak work in -he astés
1ishment to which he 1is engaged 4t the time fixsd
and notified undel sub wle-7, apove.s )

(b) If & permanant {abourer is late in attenuances Y hzl

‘half an hour Or inore ©a 8oy cay or shift vicnoat

sufficiant naedsons andrfetls £O s tisfy the off. C- -

in-charge OL the wotablishmsnt 28 to the casue

of such celay. the said labourer mey be refused work
on that day oL shift as the cose may P, docording
to the nature 0f cmployment.

_ provided thot if for any reason the

cE£ficer—-in-charge allows 4 porinanent Labourer tO

' join late in the work saic permanent Labouret
chall be paid prOportionate wage for the day.

gafal pefmanent Labourer found absaii- from his plaece

ing workind hours notified unael

the pl.ce of of work dur
guty, Rule-7 withoutb permission from authority er :
- n sh:ll o< 1i :ble ko

Finu

W.iges .
b T e S e

T cmsa
Iraining.

without any cufficicnt re=so
to be Crecced as absent from duty Ior the poricd ©
of his absence. )
(b) & permanent {, \pourer who remalns absent con-
£ipuously for more tnan 30(thirty) days un:uat-
morisedly shall pe liable tO aukomatic tell.—

nation from rhao gervice.

{(10) A permanent ILabourer shall pe poid wages Sk ohie
rcabe prescrimed by the Government Of Tripur: ESCm

time to time 04 montinly Hasis.

&
11. The Direcktor nf agricunlturs may from time EC tame
organlse such training for the permansho Lapourer
48 may be deomad necessary For betterment nf §.ar=
vice, L[t shall be obligatory for the selected
perminent Labourers £m attend guch traihing. Tk
purlod‘spunt on such training shall be rrented as
on outy for the purpose of these rules.

“

h contd.s-0/4
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LEAVE HOLIDAYS AND TIRMINAL AND OTHER BEHEFLIC .

o e i

Chepter—IV

Holidievs 12. A permanent Labourer will get oRe paid holiday after

6(six) days continuous work. said labourer will get
3(three) National Hollicays i.e. 26th January, 15th
Aggust and Pnd Oetober im addition to Ist may in each
calender year as paid holida§ and may enjoy any otliwl
Hoilday/Holidays that may be-specified as applicable

to them by the aovernment from time to time.

casual Leave 13. A permanent labourer chall be esntitled to 12 days

casual leave in each calender year such leave can

be availed only with prior sanction.
.

Zarned leave.l4, A permanent labourer shall zfarned 1{one) day's
p leavg on full pay for every 272 days of continuous
work including off days,‘provided_that he will ’
caase to earn such leave when the ecarned leave due

% amounts*to 150 days.

Extra —0Ordinar S e ;

leave.,” Y 35, A permanent 1abourer may avail on due sanctiocn

S extra - ordinary leave without wages On meds ]
ground for not more than 12@ days in & calenael
year subject ro a maximum of 250 days during the

_total period of Servicea

- ) axtra=ordinary Leave sanctioned under
+this rule shall count as gualifying service oy

pensionn

Sanctioning 16.(a) casual leave may be sanctioned U ' the officer
Authority. in— charge of the pstablishment provided that
' suchleave shall not be sanctioned continously
for more than g(eight) days ‘Caswal leave shall
not be sanctioned in combination with any
other leave. Rarned leave ypko a maximum of
30 days at a time May he senctioned by the
tead of office. IxXtra Ordinary leave sn medical
geound may b2 sanctioned by the respective
Deputy Director witnin the limit specified in
]Z‘llle “"155

M“in?enaﬂce of 17. (&) Sarvice rolls apd leave account chall be
service recocrds. maintained by the concerned Jead of offices.
service rnll shall bhe maintained in the foll-

owing proforma:-

a (ajyName of the labourerl (b) Tather's Name

(o) Address permanent and: present

(d) pate of birth (e¢) pualification

(£) Date of engagement (g) Nature of .duty
performeén

(n) caste (i) Remarks,

(b) leave account shall be maintained in
proper from,A.T~C,-2A.

{c) Every entry -Ain the service robl ahd leave
account shall be atﬁested-by‘tﬁe Head of
office or any other cfficer authorised Y

S e . S hl‘m“ a contd‘;;rg f:) s '
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(a) Superannuation:- A permanent Labourer shall supera-

nnuate at the zge of 60 years,

(b) Retiring pension:i—
option retire from
gualifying service
minimunm of &.100/-

A permanent Labourer mag at hi
service a

o
=

fter rendering 33 years %

per monath.

(o) Invallid pension:- A per.anent Labourer inval it
after rendering 10 years o

entitled to a minimum pensirn of 5,100/~ per month.
The amount of retiring pension per month shall be calcu-
m:// lated at the rate of 503% of the average wages subject toO

wunk of 19.
renslon.
S

a minimum of . 100/~ the am

chall be such proportion of retiring pension &3 his total
qudlifying service corregponds to 33 years subject to &
minimum of 8.100/-.

provided that no permanent Labourer will be sli-
gible £for pension unleses he has completing 10 years of
of gualifying service.

5
gervioe

Gratuity. 20. A permanent Lebourer rebiving on superannuaticn or Ly L
idations wh-le on duty before completing 10 years of
gualifying saemvice shull ke antitled to service gratuity
at the rate orf shal¥ months average wages for seach com-
pleted 6(Six) menthly period of total gqualifying servies

Janctionsng 21. Pension and service gratulity

shall be sanctioned wder
ruthority. ¢the specific oruer oXf the Head of the Department &s for
Class-Iv employéss. S
e g L 5
”iﬁancial 22. The pensiuvner shall be entitled to financial reliel t«
pelief, such extent as nay be ordered by the Covernment. 0
) ' time to time. '
Semily 53, Family pension in-respect of deceased pensionel. mav
:sion, be decided as per provisions of the c.C.S pencica
Rule,1972. ;
prodedure 24, procedure f£or payment of pension to the permanent Lab-
2f Payment. pourer shall be the sane as provided in c.T.R.Vol.T.
Tf any pension remain undrawn for more than 12
monkhs, the pension payment order shall remain ino-
perative. L
'
dead of 25, The Head of account to which the pension 1is chargeble
Account.,

ie 266 - pencion and other retirement benefits.

Terminal leave.

26. A permanent Labourer retiring from service or ptherwise
i

eaving the icb with due prior approval of the Appointiny
Authority shall be entitled to encash the blance of
ieave earnad under Rule-14. 3Incashment of termilc .
leave shall be éénbé&bned.under specific'orders of the
ap.oointing aunthority. :

{

Fl

g

contd...-p/8

and earn full pension subject to .he.
£ qualifying service shall -

ount of superannuation pension!
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Meternl by E?neggg;ET. A female permanant Labourer may be granted makera L

e
o

Vi

nity leave by the appointing authority for & perigd g
which may extend upto the end of s{chres} months
. i.e. 90 days'from the date of its commencement SE S
or the end 6(six) weeks £rom tne date af confliras ii-
nment ,whichevel be earlierl. puring such pesiod
she shall be paid wages at half the rate Grawn
irmediately sefore ther procesding on leave.
groviﬂed that such 1e3Ve chall not be admissible
cor more than 2(twO) cocasloh during the entirs
garvice - Hetérnib§ leave may bhe sanctioned ey’
the Head of the Office on rhe bas
izsued DY the concernad HOSPital/

ig of medical

centificate

P.He. Centlcs.

%

;ccommodation.28,) 1& unfurnished non standar& accommoaation 5.8
"r“'—“'alﬂ'm'—"_ﬂ--zﬂh‘l‘m 3

mace available tQ any of the permanent labourer

’ he shall have ¢o reside in the provided accOoml—
Ll i

.odationse. the accommod&bion S0 provided shall
however be werik Srat. i
CONDUGT_& DI scipLINL.

gt RS s R

chaptel—Ve ' ¢ B A e i,
T 29. - The Head of ot:lces_shall pe the Hieciplinafy
Disciplina i . : ’ : _
m_zhlp.lr ot authoristies in-r=spect of the permanent-labour—
ruthority. - &

er WOrKiTg il EaER r oe jurisdiction{admini—

sctrative control).“

Suspension and 30.al The Appointing suthority may suspenc & permanent
Egggggﬂgggg&gigg. _lapourer Ior & temnporaly period without notice
- or without any compensation in-lieu of notlces
4 £ found tO pe gullty of his misconducte. puria
ing the pefiod of such suspension he shall not
be catilled to any wages or compensation in any

form.

B} for the pUrLpOSe of the clause a) abowe. the foll-
acts anc commission shall be created 28 miscon=
ducta. (i) willfuk inéubordination or Gisobuience.

_kas) making or giving hrioes Oor any illegal gratdfi-
cation.
(iii) Theft Fraud O disegnest 1in connection with -

’ busshess OL property of the Tnstitublons incli-

oaing Farm/Orcharas/Stores etce.
(iv) persistent 1late coming OX habitual absence with
lcaves « '

(v) Drumkness; Fietous or disorderly pehavioun during
working hcurs 2t the place of work oF any act OF
lndispipline,(vi} immoral conduct;(vii) negliency

of duties.
coned. -p/1-
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(a} Jo neLmaaent MabDUIEr shall be d*sm&ﬁs&ﬁ lram

st gﬂ;’itlm'ﬁ Ta-
,1 emi S w&,L 3
Rel C_FW-L_L_I- ., p

ﬂarVL ce without, an enculny. Orders f&y Hirei, ¢
“removal and. d#SmlbgGI 5hail e made. bv Lke-appo-
inting mhk-rltj¢

'(b),fhe perﬂaneﬁt Labourer ramoved oL dLSmlSSbQ xrom

i

. PR ‘ | L4rylce shall not; e Lntltldd to JTY beneth af’

sbt SDerCLo L o 5 ’ ' "

x

(&) A p@rmanenL Labouaur Whn rbs¢gnbd ‘his JDb ‘of his

own uha_l ﬂmt bz entltlﬁd to arny- bmnﬁLLt Of past

A

service ;noluuﬁng encaahn nt DL LCEVL,

F'ndmt&:z.LnVI, i S | MISCELLAN: ous

QPQVJgent 32.£a)- ach per mmnant l&b@uxuf sha;l cent+¢but G.PLE

Poawi, o Account with effect from thL detﬁ ‘he is deg13¢ed as
p&rmanent Lgbourar. 2= +

,\L) Advance. and wzth“;dwal Lrom thP GPF Aocount - shail
EAE T - rLgulJtLd atcordihg B the G. P.F ruluq adoptcd by
o o the OVFrnnent aof rTripura.

E

(e) The 3.B.F Accounts of the. pﬂrnanunt Labourcr
shall be maintained by the respective. Head of Offices
; B dn, the same manner ag is maintainéd- for CiasahTV £
.t Govermment ServEnts. % oy _ '
Relaxstion 33, The, ‘Government ‘may relax all or aﬁy of -the condi~—
TUmEg © 0 < tions in respeet of qnf class or c“teggrv Qf-pers
. ik manent Labourer s : : ;

Iﬁ%@gp:eﬁ@ 0n43d In case OF any cont lOVEle regarulng lrterprwtatlgr
T of any Puibs,'uhu 6LV1 lon Qi tﬂh Govnrnmeﬂt “shall.
fote LLDul [ ;M : ”L

uCﬂGEE& . 35. Other conditions. of survice. Tne ooqdltlcns of
: service of a perhansnt - uabculer i Ié&p&ﬂt\@f ‘the
atters for which no- provision’ has been made in
v e L weae rules shall be suth as may bL deteﬁmlﬁ»” oy
- _ - the wowbrnm,at +from %1mu £ R T.w 5 %
Savings., - Séwﬂcthang in these rules sn&xi LffﬂCE thﬂ r@?erVutLGu:

' relaxation ‘of age limit and other concessions
regirired to . be prOV”d8ﬂ to” the membclrs of the Schudu;ﬂd
~Pribes. & seheduled Castes and other sp@mlal caa&qorL
‘of pergons in aeeordance: with the rules and oriddre

. issued by the. Cﬁrtrgl GOV?“nm&ﬂt{“tﬁtu hﬂ?mrnman;'t:dm
e to bime ln thla bgp¢¢f,¥r ) 7

sa/
( C:o S D.\au"lt-&L} |
CUUMESSIOmARvLUMrﬁ Gr BTARY .
"‘*OVJ:.RIHVL_."EQI‘ QF TR,IPU’-'{&.

CO O3~ e, ' : i ' i
o ' 1, The, Maﬁag@rruOVL.PrLSG! e i_ura,Aﬁdrtdla tor'PUblicat*ﬁn
: {ﬁ;iba nuxt issue of Toipura fpazette. = - -

i . i
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| | DEDARTIENT, OF, AR IEN LTURE o

o .F 12(96, -Aori{E &b1)/96-87/519 -4 7 | oaved 2008

NDTIFICATION

in exctoiss of the powers sonferred by provisn to Articie

509 of the gonstitupion of Irdia and 211 other powsrs enabling him in this

_behalF,'the Governor of Tripura is nleased to make the following rules to

ammend the Tripura Goverrmant Agricultural Permanent Labourer (Regruitment

~nd condition of Serviee Y Rules, 1983 to the extent indicgbed in paragro-

ph~ & belout—

n pallea the ' Tripure Govorpeent Agrisultural

{4} These rules ma) s
¥
-+ Permanent Labourer (Leave) {{iEEEJEE&%EBEEEQ_EEEQELJEEE'

forca with gffect Trom

2

(2i) They shall be deem=d £ have come into
tho 1st day of March, 1998.

5, fule 27 of the Rules ibid shali be substitutad by the fallowing

. Rule-27. MATERNITY LEWE.
n fenale Permanent Labouror may be granted maternity lsave for

a perind of 120 days from the datp of its commenceTent with

S %
1)
Full rate of wages draun immediately bafore proceading DR leave

hzll not be admiseible for moTe than

orovided that such leave s
o {twpn) pccasions durlng the entire service period, Faternity
y be sSancticoed by the Head of Offices on the basis of

leave ma
4 Hospital/ PoH

aodicel Certificate issusd by the conoerne
Centre «

{ii) The Maternity lgeve shall not be dehited ageins-t the leave acecount s

v .

I ; %l_‘r' E Q"\‘
, (ﬂ,K,DEB"‘J’;quL_Jg
SECRETARY TO THE GOVT - OF TREPIRA-"-
-diﬁﬁilﬁiglnjliﬂﬁlﬁﬂlﬁﬁﬂ;xi



Copy To

1C.
11,

12\:

13

14.

16.

17:

The Manageal, Sovernment

A

¥

rage-2_

Pr.

The nocountant General, Tl

L i . ‘
The Uncer Secretary, Appoin

G {E£Qment o}

PTripurds.

The Rirectdr of Horti. & 50
The Horticulturist worth/

The DY. Project‘Officer

The Dy DirectoX of Aqucul
17,3:T.C » T,emmbucheride.

Thﬂ'Principal
The meocublVe -

The Executive

[

The Ch

#

ngineel Nort

Tngineel

ef ‘ngineef (Agirie s

The Supdt. of Agriculture

The Vegetable

]

The S5Tr.

¥

e Maraglng Dir sctor 2

mhe Accountd 5,

GGuarc Tile.

cfenti

Seed production Officerls

(8]

io OfficwI

h

sction sgri

855 Tripura,hgartala.

Dura, Agarcala.

sment &
"

Survice.Department,

e cons=rvation, hgartald.
¥

south/ Weste

— v R

eure North/ gouth/ West.

h/ seuth/ Weste.

(ilecii. | arundhutinagal.

b

agartala.

n.qpoea--_qouc-u

Wagicherra.

Aprpnénutinagals “gartala.

£ Horti corpor..tion pimited,

Dirsctorate.’

Agartala.
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GOVERNMENT OF TRIPURA
DEPARTMENT OF AGRICULTURE
. 1581 — 27 :
NO.E..2(45)-Agri/Estt/81-82/Part % Dated,Agartala,the 237q March,, 2005.

NOTIFICATION

in exercise of the powers conferred by proviso 1o Article 309 of the
Constitution of India and all other powers enabling him in this behalf] the
Governor is pleased to make the following rules further to amend the
Tripura Government Agricultural Permanent Labourer (Recruitment &

Condition of Service) Rules,1983 namely :-
I. () These rules may be called the Tripura Govt. Agricultural
Permancnt  Labourer(Recruitment & Condition of Service)
(Second Amendment) Rules,2005 '

//

(ii) They shall be deemed to __,ha";'e come into force with effect from

1% of May,2002 except rules 21 & 23 which shall be deented to

have come into force from the date of publication of the Tripurs

Government Agricultural Labourer (Recruitment & Condition of
 Service) Rules, 1983, in the Tripura Gazette.

). Amendment of Rule T8(61 - |
In Rule 18(b) of the Tripura Government Agricultural Permanent

Labourer(Recruitment & Condition of Service) Rules,1983,
Hereinafter referred to as the Principal ‘Rules, for Rs.100/ -

Rs.400/- shall be substituted .

3. Amendment of Rule-19:-
In rule 19 for “Rs.100/7- “Rg A00/-shall be substituted in 7 ¢

both the places.

4, Amenﬁment of Ruje:-21:-
In Rule 21 of the Principal rules the following words shall be

deleted, namely :-  as for Class-IV employee.

CADocuments and Settings\BauitMy Documents\Establishment sectionNGRPermaneni Lzbourer. doc



_ ’ L8
AR Amendment of Ruje-23 - : a

In rule 23 of the Principal rules for the words “Pensions in respect of
diseased pensioner may be decided as per provision of the CSS (Pension)
Rules,19727, the following shall be substituied namely:-

Family Pension in respect of diseased eligible pensioner may be
decided as per the order of the State Government i

n the Finance Department
which will issue necessary orders in this respect fro

m time to time.”

Ll

By order of the Govemor,

W,
. LN
Joint Sec?étépy{o' the
Government of Tripura.
Department of Agriculture

i

Copy to:
1. The Accountant General, Tripura, Agariala.

2. Joint Secretary to the Government of Tripura. Finance Department,
Tripura, Agartala, This has reference to his Meme. '
No.10(16)FIN(G)/83 dated 27" August, 2002

3. The Manager, Governmeni Press , Tripura Agartala for publication in
the next issue of the Tripura Gazette.

$o All Head &f Offices,agriculture Deparument.,

e A

 C\Documents and Sctﬁngs\BanthiyDocumen:s\Estab]ishmentscction(NG)'\Pmanent Labourer.doc
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NOTIFICATION

, In exercise of the powers conferred by proviso to Articie 30¢ of
‘the Constitution of India and all other powers enabling him in this behat,
the Governor is pleased to make the following rules further to amend the
Tripura Government Agricuitural Permanent Labourer (Recruitment
Condition of Service) Rules, 1983 namely .

1. (i} These rules may be called the Tripura Covt‘ Agricy 15"u*‘»::3
Permanent Labourer (Recruitment & Condition of Service) (Thir:
Amendment) Rules, 2007.

(i) They shall’be deemed to have come into ‘orce with effect
from 01-01-2007.

2.  Amendment of Rule & 1~ —

-

Rule 4 of the Principal Ruses shall be substituted by th
following:-

i

Al Casdal Labourers/ Daily Rated werkers engaged in Agricuitu-e
Depaft“nent who were in continuous employment for 3{three;
years and worked for at_least 240 days in each year, subject to
the conc:u’mm that the appomﬂng authority is catw“ed with the
quality of his/her work, conduct, character and his/Fer suitabitn;
for employment as Permanent Labourer, may be absoried 5-5
Permanent Labourer in Agriculture Department. -

S8/t
:) T

‘*{/A.ﬁ e
S—

3 Amendment of Bule 18(R}&(C) :~

In Rule 18(h), of the Tripura Government Agricuitural Permaners
Labourer {(Recruitment & Condition of Service) Ruies, 1«_‘.9“,-
hereinafter referred to as the principle rules related to Re Li:'ir=-=-
Person, the words “Subject to minimum of Rs.400/- per mont o o
chall be substituted with “Subject to minimum of Rs.400/- anc

1

maximum of Rs.1300/- per monin”.

Contd...P/o.
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Fage-2.
< Amendgment of Bule-18:-

= - W - 54 i

in Rute 19, the words “"Subject to a minimum of Rs.400/" will be
substituted with “Subject to a minimum of Rs. 400/- and maximum of
R$.1300/- per month” at both places.

-]

5. fmendment of Rule-23:- ‘

“In Rule 23 of the principle Rules the provision of Central Civil Service
pension Ruies 1972”7 shall be substituted by “(a) Family Pension would
be 50% of Pension drawn by the Permanent Labbourer subject to
minimum Rs.300/- and maximum of Res. 600/- per month”, In addition,
the foliowinig will be incorporated as “(b) Pensioner/ family pensioner
will not be entitled tz any D.R against the above Pansion/ family
Pension”. :

G. In corporation of Rule namely “"Rufe-37":~

The following has been incorporated as Rule- 37 in the principle Rules

"Avzilable Group-D vacancies as and when arise in the Department of
Agriculture may :be filled up entirely out of the senior Permanent
Labourers keeping in view the seniority and other factors”.

&

: 5 Ry order Q“?EC}:H:PW
0
¢

\
Under Secretary«0Q the
Government of Tripura

Departmént of Agriculture

copy to:-
1. The Accountant General, Tripura, Agartala.
2. The Accountant Gercral (ARE), Tripura, Agartaiz. :
w7 Joint Secretary 1o the Government of Tripura. Finance Departrnent,

Tripura, Agartala. ,

4. The Manager, Government Press, Tripura Agartala for publication in
the next issue of the Tripura Gazette,

5. All Head of Offices, Agriculiure Department.

&




GOVERNMENT OF TRIPURA
DEPARTMENT OF AGRICULTURE & FARMERS WELFARE

No.F.2-(45)-Agri(Esteys-szyp1if 1 2101 =177 Dated, Agartala, the }@/ @%0’29,

NOTIFICATION

In exercise of the powers conferred by proviso to Article 309 of the Constitution
of India and all other powers enabling him in this behalf the Governor is pleased to
make foilowing rules further to amend the Tripura Government Agriculture Permanent
Labourer (Recruitment & Condition of Service) Rules, 1983 namely:-

1. (i) These rules may be called the Tripura Govt. Agricultural permanent Labourer
(Recruitment & Condition of Service) (Fourth Amendment) Rules, 2019.
(ii) They shall be deemed to have come into force with effect from 01-01-2019.

2. Amendment of Rules 18(h) & (C):

In Rule 18(b), of the Tripura Government Agriculture Permanent Labourer
(Recruitment & Condition of Service) Rules, 1983, as amended till date,
hereinafter referred to as the principal rules related to Retiring person, the
words "Subject to Minimum of Rs. 400/- per month and maximum of Rs. 1300/-
per month” shall be substituted with “Subject to a Minimum pension of Rs.
2500/- and maximum pension of Rs 3600/~ per month”.
3. Amendment of Rules -19:-

In Rule 19, the words "Subject to Minimum pension of Rs. 400/- per month and
maximum pension of Rs, 1300/~ per month” shall be substituted with “Subject
to a Minimum pension of Rs. 2500/- and maximum pension of Rs 3600/- per
month”.

By order of the Governor
Cg - O1- 2020

Deputy Secretary to the
Government of Tripura,

Copy to;-

1. The Accountant General, Tripura, Agartala.

Z. Joint Secretary to the Government of Tripura, Finance Department, Tripura,
Agartala. This has reference to his Memo. No.F.8(8)-FIN(G)/96(P-111)/2045(A) dated

2™ March, 2019.
3. The Manager, Government Press, Tripura, Agartala for publication in the next issue

of the Tripura Gazette.
4. All Head of Offices, Department of Agriculture & Farmers Welfare
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GOVERNMENT OF TRIPURA
DEPARTMENT OF AGRICULTURE & FARMERS WELFARE

No.F.2(45)-Agri(Estt)/81-82/P-11// ;592' B 36 Dated, Agartala, the_?ﬁé/?[)zl. ’

NOTIFICATION

In exercise of the powers conferred by proviso to Article 309 of the Constitution
of India and all other powers enabling him in this behalf the Governor is pleased to
make following rules further to amend the Tripura Government Agricultural Permanent

Labourer (Recruitment & Condition of Service) Rules, 1983 namely:-

1. (i) These rules may be called the Tripura Govt. Agricultural Permanent
Labourer (Recruitment & Condition of Service) (Fifth Amendment) Rules,

2021. )
(1) They shall be deemed to have come into force with effect from 01-09-

2020.
2. Amendment of Rule 23:

In the Tripura Government Agricultural Permanent Labourer (Recruitment &
Condition of Service) Rules, 1983 for Rule 23, the following rule shall be
substituted namely:-

(a) “Family Pension shall be 50% of Pension drawn by the Permanent
Labourer subject to a minimum of Rs., 1200/- and maximum of
Rs. 1800/- per month”.

(b) “Pensioner/family pensioner will not be entitled to any D.R against the
above pension/family pension”.

By order of the Governor

2 L
(Purnima Das)
Deputy Secretary to the
Government of Tripura,
Copy to :-
1. The Accountant General, Tripura, Agartala,
2. The Deputy Secretary to the Government of Tripura, Finance Department, Agartala, Tripura. This
has reference to his memo. No, F.8(8)-FIN(G)/96 (P-1I1)/924-1004, dtd. 21.10.2020.
3. The Manager, Government Press, Agartala for publication in the next issue of the Tripura Gazette.
4. All Head of Offices, Department of Agriculture & Farmers Welfare, Govt. of Tripura.
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NO.F.2(45)/Agri (EStt)/81-82/P-11 /7 2 A
Government of Tripura |
Department of Agriculture & Farmers Weifare\\ 5

.

}Q:@?ﬁ.q R P
Dated, Agartala, the 70212022,

0
5ri S. Chakraborty
Registrar (Admn. P&M)
Hight Court of Tripura

Agartala.

Sub:- Tripura Government Agriculture Permanent Labourer (Recruitment &
Condition of Service) Rules-1983.

Ref:- No.F.3(3a)-HC/LIB/93-94/4579, dtd. 11.02.2022.

Sir,

With reference to the above, this is to enclose herewith 5 copies of
Tripura Government Agriculture Permanent Labourer (Recruitment & Condition of 5
>ervice) Rules-1983 along with 1% to 5% Amepdments.

This is for your kind information please.

- Yours Faiihfully,
Enclo:- As stated above.

(Saradindu bas R

DIRECTOR OF AGRICULTURE
TRIPURA



